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Alleged violation of Company Law 
by M /s. Engineering and Industrial 
Equipment (India) Private Limited

*71G. SHRI DHARAM DASS SHAS- 
TRI:

SHR K. LA K K A P PA ;

Will the Minister of LAW  JUS­
TICE AND COM PANY AFFAIRS be 
pleased to state:

(a) whether it is true that M /s. 
Engineering and Industrial Equipment 
(India) Private Limited, Madras is 
violating companies laws under Sec­
tion 217(3) of the Companies Law 
Act;

(b ) if so, the action contemplated 
by Government against this company; 
and

(c) if not, the reasons therefor?

THE MINISTER OF LAW  JUS­
TICE AND COM PANY AFFA IRS: 
(SHRI P. SHIV STIANKAR): (a ) M /s. 
Engineering and Industrial Equipment 
(India) Private Ltd. violated Section 
217(3) o f the Companies Act, 1956, 
by  not furnishing an explanation in 
the Eoard o f Directors’ Report on
the qualified remarks made by its
auditors in their reports on the
Balance Sheets o f the Company as
at 31-3-1978 and 31-3-1979 regarding 
non-m aintenance o f proper records 
relating to fixed assets.

(b ) The matter is being pursued 
with the (Company for necessary 
action.

(c ) Does not arise.

Agitation by employees of Gujarat 
Refinery

*717. SHRI B. V. DESAI:
SHRI M. V. CHANDRASH E- 

K A R A  MURTHY;

W ill the Minister o f PETROLEUM, 
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the Indian Oil Corpo­
ration held consultations with the 
Union and Gujarat Governments on 
the grave crisis precipitated by the 
nine day w ork -to-ru le  agitation laun­
ched by the Gujarat Refinery em ­
ployees;

Ob) if so, what was the outcome o f 
the talks held;

(c ) whether the Refinery stir had 
greately afffected the oil supplies;

(d ) whether the agitation had 
brought down the loading o f petro­
leum products to less than 25 per 
cent, adversely affecting despatches, 
powTer generation, industrial produc­
tion, transport sectors and the agri­
culture sector; and

(c) if so, what steps wrere taken by 
the Centre in this regard?
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THE MINISTER OF PETROLEUM, 
CH EM ICALS AND FERTILIZERS 
(SH RI P  C. SETH I): (a ) Yes, Sir.

(b ) It was decided that the agita­
tio n  was unreasonable and that the 
IOC should induct Home Guards to 
assist in the operation o f the refinery 
and take appropriate action against 
agitators.

(c ) and (d ). Yes, Sir. for a few  
days the operation o f the Refinery 
decreased to 25 per cent of its nor­
mal.

(e ) The induction o f the ('Home 
Guards and other special measures 
taken helped to improve the operation 
o f the Refinery. The agitation ceased 
on April 2, 1981.

Withdrawal of Films from circulation

"‘718. SIIRI G. Y. K RISH N AN : W ill 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) are Government aware of any 
films— whether documentary or news­
reel-w ith draw n  from theatrical cir­
culation during 1977 to 1979;

(b) if so, how many and why; and

(c ) what is the loss incurred?

THE MINISTER OF INFORM A­
TION AND BROADCASTING (SHRI 
V A S A N T  SATH E): (a ) to (c ). In 
March, 1977 the Govrnment asked 
the Films Division to carry out scru­
tiny of documentaries and newsreels 
being screened in the country and to 
w ithdraw from  circulation all such 
documentaries and newsreels which 
are considered inappropriate. As a 
result of these instructions, the Films 
Division withdrew 40 documentary 
films from its theatrical circuit and
5 documentary films from  its non­
theatrical circuit apart from  22 Indian 
News Reviews. The Films Division 
was also asked not to release 4 films 
and abandon production of 2 films. 
One film entitled ‘Freedom From Fear’ 
was completed but the Films Division

was instructed not to release ii. The 
total cost involved in production and 
distribution o f the documentaries and 
newsreels withdrawn from circulation 
is approximately Rs. 1,66,00,000/-,
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% fsrq g-Rr nft to r  
3fr 1 rf«rrfq, 5TPT fq ^ r  w

% f̂ rcT |f <rrj stw
^  % fcrcr ft *rf

t  I fTS’tfn W<T fafavT &

SF-fnr | 1

News Agencies running in Loss

*720. SHRI ATAL BIHARI VAJPA­
YEE: Will the Minister o f INFORMA­
TION AND BROADCASTING be pleas­
ed to state:

(a) names o f the Hindi and other 
news agencies which are running in 
loss;




